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maniam): (a) and (b). So far the
Andhra Pradesh Electricity Board
mave released 550 k.w, of additional
power and a further release of 360
k.w. is expected shortly, Negotia-
#ons for the release of more addi-

sional power are still going on
between the Singareni Collieries
Company and the Andhra Pradesh

State Electricity Board.

Private Sector Collieries

1646, Shri Eswara Reddy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

‘(a) the amount utilised by the col-
lieries in private sector from the loan
of Rs, 18 crores given by the World
Bank; and

(b) the purpose for which this
amount has been utilised so far?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) Out of total loan of
about Rs, 17 crores the Industry has
placed orders for equipment worth
Rs. 13 crores and machinery worth
about Rs. 5 crores has already been
imported in the country.

(b) This has been utilised for meet-
ing the foreign exchange require-
ments of the private sector collieries
to obtain machinery and equipment
in order to sustain the production of
coal and to effect further develop-
ment,

Soft Coke

1647, Shri Heda: Will the Minister
of Steel, Mines and Heavy Engineer-
ing be pleased to state:

(a) the total annual production of
soft coke during the last three years;

(b) the grades of coal used for
manufacturing soft coke; and

(c) the reasons for prohibiting use
of III grade coal in making soft coke?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
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maniam): (a) The figures of produc-
tion of soft coke are given below:—

(Figures in Million Tonnes)

Production
Year of Soft Coke
1961 1-804
1962 2:098
1963 (upto
September) 1:701

(b) Grade III and Grade II coals

are mostly used for the manufacture
of soft coke,

(c¢) No restrictions or limitations
have been imposed in the use of
grade III coal for the manufacture of
soft coke,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TRAIN-BUS COLLISION ON MIRRAY-LATUS
NARROW GAGUGE RAILWAY ON SrpD
DECEMBER, 1963.

Shri Shivaji Rao S. Deshmukh (Par-
bhani): I call the attention of the
Minister of Railways to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The train-bus collision on Mir-
ray-Latus narrow gauge railway
on the 23rd December, 1963 result-
ing in several deaths.”

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): At 930 hrs. on 3-12-1963,
while train No. R10 Up Goods was
running between Kalambha Road and
Dhoki stations on the Kurduwadi—
Latur Narrow Gauge Non-controlled
section of Centra] Railway, it collided
with a passenger bus at an unmanned
level crossing at Km. 79.10.

As a result of the collision, the train
engine derailed of all wheels. Three
persons—the driver of the bus and two
bus passengers—were killed then and
there. Twenty-five other persons sus-
tained injuries. Of these, thirteen
sustained grievous injuries and the
others minor. The injured persons
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[Shri S. V. Rmaswamy]
were removed to the Civil Hospital,
Osmanabad by the police authorities
by road. O0f these one person suc-
cumbed to his injuries later. Accord-
ing to the latest information, ten per-
sons have been discharged and the
remaining fourteen are said to be
progressing.

On receipt of information about the
accident, the Divisional Officers of the
Sholapur Division of Central Railway
rushed to the site by road from Shola-
pur and with breakdown train from
Kurduwadi.

The section was cleared of obstruc-
tion and became available for through
running of trains at 21.35 hrs. on
3-12-1963.

Ex-gratia payments to the extent of
Rs. 3650 were made by the Central
Railway Administration to the next of
kin of the dead and to the injured.

Enquiry by a Committee of Senior
Scale Officers which had been appoint-
ed to investigate the cause of the acci-
dent has been completed. Their re-
port is awaited.

The view from the road of the rail-
way track and from the railway track
of the road is quite clear for a dis-
tance of about a 1000 ft.

Road signs are installed on the road
on eitner side of the level crossing
warning the road users to stop and
look carefully before proceeding anead
and crossing the railway track.

Shri Shivaji Rao S. Deshmukh: May
1 know whether it is a fact that this
unmanned railway crossing, as has
been stated by the Minister, is just
in the nearest proximity of the rail-
way station, and further, may I know
what has happened to the standing in-
structions wherein the drivers of all
trains including goods trains are re-
quired to stop and then proceed when
approaching a level crossing?

Shri S. V. Ramaswamy: There is
no such instruction, It is utterly im-
possible for the trains to stop at the
level crossing and then proceed. What
progress can be made then?
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Shri Shivaji Rao S. Deshmukh: It
was dscussed in this House. The
instructions were that the train should
stop when approaching the level cros-
sing.

Mr, Speaker: The instructions are
just the reverse. The road-users
should stop and see whether there is
any train approaching; not that the
engine should stop. The train which
is running cannot stop at each level
crossing.

Shri Shivaji Rao S. Deshmukh: May
1 know whether it is a fact that this
railway engine on the narrow gauge
train actually went into the bus and
carried the bus to a distance of about
two furlongs along with it, due to
which the number of casualties and
the injured was large?

Mr. Speaker: For that, we should
await the result of the enquiry.

Shri S V., Ramaswamy: Yes, Sir

st o wo wifew (IFHTAER) ¢

Tz AT AT VT 22 frEd ¢ AT
T/ q7. q@1 %7, THT BT TR AR 4T
g & A1 7w wy 3fee F A g oo
T vod Mfar ov wwr fF 3
AFfide gHT, a; e WAy Ad
iz O T HE AR A@ T
w1 faare #7 EY E 7

Mr. Speaker: He says that therc
is considerable traffic on this section,
and therefore wants to know whether

the Government is cons dering to man
this rai'way level crossing.

Shri S. V. Ramaswamy: The traffic
on this section is very light: one pas-
senger, two mixed trains and one
goods train only on this section run
every day.

sShri Shivaji Rao S, Deshmukh: My
question has not been answered.

Ht THYTE gEE  (ATTEET)
werer wevew, & T wwd ¥ WT e
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FERT AgeT g | & FE v g FA
srgar AfFw ug qewmT Sieat g (F
W B ¥ #a # ug Jradr gae §
fom & f& wefagl 1 o= & @&
ST § ) WMT FRA AT WG FL AT
mee F1 & mfgs f&¥q 70% § 78
AT A% g1 qFar g 7

weaw wgiRg - W & 3@ ¥ A
A1 F& AT 0F HAHT IMF PN T
3T 1 wFaT g AfwT ady wgr Foi
gz grawar g ?

o) THARE QAT | AT HERY,
AT WY G g T AR §ET F @«
wEEq HY W ST &1 w8 g9 W qg
AIET T g Al Agr g |

Shri Sonavane (Pandharpur): Sir,
on a point of information. When we
get up we do not get a chance. When
they get up, they get a chance.

Mr, Speaker: I have not allowed
anybody any chance except to those
who are signatories.

12.26 hrs.

PAPERS LAID ON THE TABLE

RrPORTS UNDER COMPANIES ACT, AND
REVIEW BY GOVERNMENT THEREON

The Deputy Minister in the Minis-
try of Steel, Mines and Hcavy Engi-
neering (Shri Sethi): On behalf of
Shri C. Subramaniam, I beg to lay on
the Table:

(1) a copy each of the following
Reports under sub-section (1) of
section 619A of the Companies
Act, 1956:—

(i) Annual Report of the Praga
Tools Corpoartion Limited,
Secunderabad, for the year
1062-63 along with the Audit-
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ted Accounts and the com-
ments of the Comptroller and

Auditor General thereom.
[Placed in Library, See Nae.
LT-2102/63].

(1li) Annual Report of the Heavy
Electricals (India) Limited,
Bhopal for the year 1962-08
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor

General thereon.

(2) A copy each of the Review
by the Government on the work-
ing of above Companies. [Placed
in Library, See No. LT-2103 /63.1

CorroN CONTROL (SECOND AMEND-

MENT) ORDER, 1963, RuBper (FoURTH

AMENDMENT) RULES, 1963, AND ANNUAL

ADMINISTRATION REPORT OF IMPORT AND

ExporT TRADE CONTROL ORGANISATION
FoR 1962-63

The Minister of International Trade
(Shri Manubhai Shah): 1 beg to lay
on the Table a copy each of the foi-
lowing papers:—

(i) The Cotton Control (Second
Amendment) Order, 1963 pub-
lished in Notification No. S.O
3131 dated the 9th November,
1963, under sub-section (6)
of section 3 of the Essential
Commodities Act, 1955.
[Placed in Library. See No.
LT-2104/63].

The Rubber (Fourth Amend-
ment) Rules, 1863, published
in Notification No. G.S.R. 1804
dated the 23rd November,
1963, under sub-section (3) of
section 25 of the Rubber Act,
1947. [Placed in Library. See
No. LT-2105/63].

(ii)

Annual Administration Report
of the Import and Export
Trade Control Organisation
for the year 1962-63. [Plor-
ed in Library. See No. LT-
2106/68].

(iii)



